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Central Adninistrative Tribunal, Allahabad. 

Registration O.A.No. 1109 of 1987 (L)

Chinna and 11 others  ̂ /^plicants

Vs.

Divisional Railway Manager *
and others .......  Respondents.

t
Hon. D.S.Misr^ AM 
Hon. G^S.Sharma,JM

(By Hon, G»SShainia,JM)

This is a petition u/s.l9 of the Administrative Tribunals 

Act XIII of 1985. It is alleged that the applicants had worked 

as casual labourers for different periods fran 1971 to 

k  1985 in the Northern Railway under the Inspector of Works

Hardoi in para 6(1) of the petition and the details were 

noted in the casual labour cards issued to them. It is further 

alleged that the casual labourers v^o have not conpleted the 

requisite period of continuous vjorking for absorption in the 

regular railway service are entitled to get their names 

included in the live list/register prepared for the purpose 

to have a prior claim^of- job over outsiders. Some of the 

applicants were not givai any work after 1979 while others 

were not given any work for over 2-3 years. The representa- 

^  tions made by the applicants for their engago îent did not

bear any fruit. They accordingly filed this petition for the 

only relief that the applicants are entitled for the inclu­

sion of their names in the list to be prepared by the res­

pondents within specified time and they are further entitled 

to be engaged as casual labourers in accordance with their 

seniority,

2. In the reply filed on behalf of the re^ondents, the 

allegations made in para 6(1) of the petition were not denied 

and it was stated that the applicants were engaged to dischar­

ge their duties of Khalasis merely as casual labourers on 

daily wage basis. It was further v«ry clearly stated in para



■ V ^  . ■ .2.

5 of the reply that the names of all the 12 applicants 

have been entered in the live register and in the senio­

rity list for future engagement,

3. In their rejoinder, it was stated by the applicants 

that it is not sufficient to say that names of the 

applicants have been included in the list* The necessary 

details, such as, number, date of issue, gradation
«

number of applicants etc,, should have been disclosed 

by the respondents and without the necessary details 

the applicants are not in a position to know their exact 

position. It was also stated that 8 persons mentioned 

^  in para 6 of the rejoinder are junior to the applicants

who have not only been engaged but have also been 

regularised and the full justice has not been done 

to the applicants, '

4, The applicants had also sianmoned record fron the 

respondents to show their position in the live list/ 

register and at the time of hearing, much onphasis was 

laid on. behalf of the applicants that they should be 

given an opportunity to set up the case regarding their 

seniority as the relief claimed in this petition is 

CGsnprehensive enough for entering into the question of 

seniority. The record brought by the respondents on the 

request of the applicants was permitted to be seen by 

the applicants for their information. After a very 

careftil consideration of the whole matter, we are, however 

of the view that the purpose of the applicants has been 

served and after their nanes were included in the live 

register/list, the petition became infructuous. The 

question of seniority cannot be gone into in this 

petition. For raising such question^ the applicants have 

to give the necessary details of the persons agaiftst 

whom they claim seniority and they are also to be 

impleaded as parties to the petition. The relief regard-



ing the future engagonent of the applicants according to 

their seniority does not include the relief/ the applicants 

have tried to urge before us,as such questions are to be 

first raised before the railway adninistration and when the

railway administration fails to satisfy the applicants, they

may approach the Tribunal for the proper relief by filing

separate petition (s). The live register is maintained only

for the purpose of giving employment to the persons entered 

in the register in future according to the seniority shown 

in the said register and this having been done now, nothing 

remains to be adjudicated tqpon so far as the present case 

is concerned. The applicants cannot be allowed to raise the 

question of seniority in this petition and after getting 

their names included in the register, they are not entitled 

to any other relief.

• 3.

The petition is disposed of accordingly without

MEMBER (A)

5.

any order as to costs,

p-

MEMBER (J)

Datedj 25th Nov. 1988 
kkb

r
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Additioncl Bench A'; Ai'shsbad I
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Da;a of̂ ceipt 

• • ♦. — /  Registrar.

ANNEXURE A-6.' ' 1 0

Photocopy of carnal labour Caijd of Claimant 

No.^6 .i • ■ •

8-

9-

10-

11 -

12-

ANME){U: E A-7.' ^

Photo copy of casual labour card of 

claimant no.7.^

AI\!MEKURE A-S.i

Photo copy of casual labour card of 

claimant no.S*.

ai'̂ n e ;<ure a -9.

Photo copy of casual labour card of 

claimant nd*!9.̂

,a n n e :.u r e  A-ig ^  ./

Photo copy of casual^rtaJDour card of 

claimant no.aO.i

ANKE)(URE A-11.

Photo copy of casual labour câ d̂ of 

claimant no.l2.' ^

Iq

X tD

13-

14-

15-

16-

17-

18-

\ANNE:tURE A-12 ,

Respondents letters dt; ll/l2.:5.81 .

AI'̂ NE)ajRE A-13

Respondents letters dt: 19*ii,S3.-

ANNE}iJRE A-14

Respondents letters dt: 4-3-87.’ '

ANNEXUHE A-15

Respondents letters dt: 1-6-87. 

ANMEMRE A-16

Representation dated: 15-5-85, 

ANNEXURE A-17

Photo copy of.regd,postal receipts 

dt: 15-12-86.-

3 . 7 - : i 9

3 a
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19“ Sfakalatnama.i M

>

ALUHABADj 

dated: 18-11-1987:

Signature of the Applicant3 .

■

(Chinna 8, Others|

Through their counsel.’

509/28Ka,01d Hyderabad, 

Luc knows

FOR USE IN TRIBmAL*S QFFICEi

Date of filing 

or

Date of Receipt by Post 

Regi stration No:

Signature; 

for REGISTRAR:
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IN THE CENTRAL AaaNISTRATIVE TRIBWAL,a d d it io n a l

BENCH AT ALLAHABAD '

B E- I  W E E N . ‘ '
/

Chinna and 12 Othersj — — .-.<\pplicants5

And;

Divisional Rail Manager

8. Others,! Respondentsj

DETAILS OF APPLICATIGN!

Particulars of Applicants;^

(i|  Name of the Applicant* - D

/ . . .  , I As per details
iiii  Name of father/husbandj | ,

, ' I  given below;-
U iiM g e  of the Applicant*

1- Chinna,aged about 27 years,Son of Sri Hansa,R/o 

Village Ter\A/a,Post Kachhauna,Distt;Hardoi;l

2- Ram Bharosey,aged about 36 years,Son of Sri Salik 

Ram Village Purwa Post Barwa District Hardoi.1

Ram Prasad,aged about 32 years,Son of Sri-Tikai~' 

R/O Village Terwa,Post Baghauli,District Hardoi^i

4- Ram Bhajan,aged about 33 years,Son of-Sri Gayadin, 

R/O Village Khuddi,Post Pachkohra',Di strict Hardoi;; :̂

5- Rais Ahmad,aged about 27 years,Son of Sri Nanhey, 

R/O Village 8. P.O,^ Khajurahra,District Hardoi;1

6 - Subedar,aged about 28 yearsjSon of Sri Gokulj'

R/O Village Terwa P.O.' Baghauli,District Hardoi.s

7- Munna,aged about .23 years,Son of Sri Bacchu,R/0 

Village Gednapur P.O.Baghauli,Distt,Hard6i,'!

f\ ------ contd.‘.V2/-.
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8-

9-

10 -

11-

12-

: 2 : :  -

Mahadeo^aged about 24 years,Son of Sri Behari,'

R/O Village P^harpur,P^O,Baghauli,Distt,Hardoi,>

Ram Chandra*aged about 33 years,Son of Sri Champa, 

R/O Village Paharpur,P.O.Baghauli,Distt.Hardoi.1

Bodh Lai,aged about 32 years,Son of Sri Lachhaman, 

R/O Village Terwa,P.O.Maholi,District Hardoi.^

Laltoo,aged about 35 years,Son of Sri Har Sahaya, . 

R/O Village Paharpur,P.0 rfB3ghauli,District HardoiV

Chhotey Lai,aged about 29 years,Son of Sri Mohkam, 

R/O Village Khatara,P,O.Tondali,Distt,Hardoiil

( iv) Designation 8< Particulars 

of office in which 

employed,!

(vj> Office Address:-

(v i)  Address for service of 

notice:-

Inspector of \i?orks. 

Northern Railv.iay 

Hardoi.!

—do—

,Chinna,Son of Sri 

Hansa,R/O Village 

Terwa ,P,0,Kachhauna, 

District “Hardbi/

2- Particulars of the 

Respondents:

( i )  Name of respondent.!

( ii'i) Name of father/Husband.ij^

( iiijAge of the respondent^ |

■■ ( ivlDesignation and particulars 

of office (name and sta' îon^J 

in which employed,' )

As per details

given below;

(v|. Office Address:

( vi) Address for service of 

Notices,''

)

)

1-2̂ -O I .3/-
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* 3 {»•“

1- Divisional Rail Manager, Northern Railway, 

MooradabadJ

2- Assistant Engineer,Northern Railway,Hardoi;*

3- Inspector of Works, Northern Railway,Hardoi,''

3,1 Particulars of order against 

which application is made,^

- The application is against the following order;- 

^  (i5 Order No* V.i Nil,^

(ii)Date '.:,i Nil.i

(l il )  Passed by Applicants have

Viforked as casual Labour under Inspector 

of WorksNorthern Railway,Hardoi 

prior to 1-8-78 for a very long time 

under broken periods .They are legally 

entitled for inclusion of their names 

in the register/list for employment in 

future .Since no action for entering 

up their names has been taken by the 

1*0 .W ,, Northern Railway ,Hardoi,this 

claim is preferred.^

(iv')Subject in All the applicants.have

Brief:- worked as Casual labours l.ev Mason,

Khallasi etcjfor very long duration 

. in broken periods under Inspector of

Works Hardoi much prior to 1-8-78^1 

Under Para 2512 of Railway Establish-

- ment Manual and according to the

direction-of Railway Administration 

applicants aie entitled to the

4/-



!#>

inclusion of their names in the register/list 

for providing emplo-yment in future.lApplicants 

names have not been included in such list/

. Registers and as a- matter of fact no such list 

has been prepared,for vhich respondents have 

statutory liability ,as such applicants are 

prefering the present claim for issuing a 

conomand,direction or oder in the nature of 

Mandamus that respondent b'6 ordered to prepare 

such list by including names of applicant in 

accordance with seniority keeping in view the 

duration of their Working period and to provide 

them vdth the suitable jobs strictly in accord­

ance with such listv

* '4

Since right of relief arises from the\same 

type of act or transaction,the applicant are 

j ointly inter ested in the same cause of action 

and identical question of controversy with regard 

to fact and law is involved; applicants being 

unemployed persons belonging to.Weaker Section 

of Society and financially unable to prelFer 

seperate claims, beg to seek leave of Hon*ble

• Tribunal to preje^;^ this joint application on

single set of fee«i

\
(

4- Jurisdiction of The applicants declare that

Tribunal; the subject matter of tlje action

against v̂ ihich they want redressal 

is within the'jurisdiction of 

this Hon’ ble Tribunal,!

. . ‘5/
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5- Limitatidm The applicants further declare

that the application is within
/

limitation prescribed in Seci<21 of

The Administrative Tribunal* s Act 1985

In any case if Hon’ ble Tribunal feels
cSjt3-

that application/in view the circum­

stances mentioned in paras ■ ______

: 5 -

of this petition,the Hon’ ble Tribunal 

may be pleased to Condone the delay 

Under Section 21(3) of the Administ-

■ rative Tribunal’ s Act.Condonation of

delay is prayed only when Hon*ble
\

. Tribunal feels that claim is not 

within time;1

t

6- FACTS .OF THE CASE; .

That applicants were engaged as Casual 

Labours by Inspector of liforks (hereinafter 

referred as lOW) Northern Railway Hardoi.i 

They have put in very long period of faithful

employment in broken periods under respondent

.,No;!3 from time to time as indicated belov̂ i:-

Name of Petitioner, Period of Work Total days;

1- ChinnaJ, 23-12-71 to31-9-86 261

2- Ram Bharosey;*' 23,'1.‘73 to 31,'1**83 588

3- Ram Prasad,' 14,4,78 to 3i, 1,84 415 ‘ ‘•

4- Ram BhajanJ 3 ,1,72 to 14*I|3.65 '483

5- ]^is Ahmad,! 16,'8,78. to 14.12,'84 714

6 - Subedar,- 16,a2.76 to 14,a,B3 ■ 399

7- Munna.^ 13,12.72 to 14,3:,;83 677



V.

570

**: I ,6 :: -

8 -  M ahadeoJ 6 . 1 2 .7 2  to 1 4 . 1 2 .8 4

9 - Ram Chan dra  6 j 9 .7 2  to  30 .*4 ,i79 3 7 7

1 0 -  Bodh L a i , !  4 . 1 2 . 7 3  to  1 4 . 2 .8 4  ' 863

l l ~  L a l t o o . '  6 . 1 2 , 7 2  t o  1 4 . 12,84  570

1 2 -  C h h o t e y  L a i . !  • 2 5 .̂ 9 .7 6  t o  l 4 , 2,-84 A m

6J2 That above working days are entered in

detail over the respective casual labour Cards of 

' Claimants,i However it is nece$ary to point out that 

*^^siial labour Card of Claimant Noj 11 Laltoo could 

be tracs^i as yet, and same vdll be filed

subsequently before this Hon*ble Tribunal.^

True photostat copies of Casual Labour 

Card/Certificates in respect of-Claimant No; 1 to 

10 are filed herewith as ANNEXURES A-1 to A-li of 

this Claim,! Photo copy of Casual labour Card of 

Claimant no,*12 is also included in ANMEXURES A-1 

to A-11 above,!

6,'3,* That casaal labours who have not completed

requisite period of continious working are'entitled 

to be included in the list/register prepared for t'he ' 

purpose and they have a prior claim of job over ■ 

outsiders^ Employment should be given to- them strict­

ly  in accordance.with their seniority of working 

days .Relevant provisions of Para 2512 (i) to Railway 

E stablishment Manual are reproduced ,belo\'y; - ■

2512,' Absorption of Casual Labour in .regular va'cancies: 

(i'i Casual Labour vho acquire temporary status

a result of having worked on other than projects for

more than 6 months or v\ho have worked for m6Ee than

6 months, shall be considered for .regular employment



Without having to go through Employn>ent Exohang.sJ^ 

Other casual labour «ho, have not completed Six 

Months, Will, of curse, be required to get.them- 

selves registered in the relevant E.Schanges before 

they are considered by the Selection Boards.They 

.«ill have a prior claim over outsiders.ln order 

to ensure this,the names of all casual labour, 

Whereever employed,should be entered in the 

registers maintained by Divisions or Districts 

or by any other convenient unit of recruitment 

strictly in the order of their t a k i n g  up, casual 

appointment at the initial stage.and for the , 

purposes of empanelment for'-regular Glass IV posts 

they should, as far as possible,be selected in

. order maintained in the aforesaid registers .IShile

■ showing preference to casual labour ever other 

outsiders in the matter of recruitment to regular 

Class I V  establishment,due consideration and weight-

• age should bê  given to the' .knowledge and experience 

gained by them,other conditions being equal,total , 

length of service as casual labour,either continous 

or in broken periods, irrespective of whether they 

have attained the temporary status or not,should be 

. taken into account so as to ensure that casual 

labour who are senior by virtue of longer service-

are not left out,-:

-s; 7 i j -

(il3

(iiil

_______
I 'M
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6 *  ' _ That from time to-time Raflway Admihistratl

-on has also issued directions to engage su*

casual labours and to prepare a list of suoh persons 

for employment in future.i

True photo copies-of direction of Railway 

A Ministration dt; 11/12-5-81, 19-11-83, 4-3-87 - 

and 1-6-87, issued from time to time are attached 

herewith as ANNEXURES A-12 to A-15 to this Claim.!

6.(5 That perusal of Annexures A-12 to A-15

goes to-show that there are postive instruction

on behalf of Railway Admini stration that those 

Casual Labourers who have been in service prior 

to. 1-8-78 or ^10-78 should be 'enli sted and given ■

employment having regard to their seniority of' '

working daysj . ,•

6 .6  That-RailWayBoard vide its Circular number 

E (NG) ii-80/CV25 dt! 22-10-80 has issued postive 

instructions that in case any person complains 

about his non-engagement his record of service be 

checked and engaged in pBeference'to juniors if his 

claim is found correct.l

That applicflifits on 15-5-85 and constantly 

thereafter even’ on 15-12-86 moved reprextentation • 

to respondent for their engagement but of no avail, 

except oral assurances that list is under prepration 

and they will be 'engaged sooner

. u v . .9/-



True copy of representation dt :l5-5-85

and Photo copy of Registered Postal receipt

do: 15-12-86 are attached herewith as AM\IEXURES ' 

A-16 and A-17 to this ClaimJ

6 .8  That so far respondent have not prepared 

any such list as required and at^least they have 

not included names of. applicants for employ„ent,^^

having no regard of applicants 

viorking days respondent are engaging outsiders, 

and juniors to casual employment with the result

- that persons having much less working days at their

credit have-been regularized even.* ‘

6.10  That since respondents have failed to

statutory duty imposed upon them,regard­

ing prepration of list as aforesaid,applicants

beg to prefer this claim,on and amongst other 

the following grounds. Cause of action for which 

' is recurring: - . ' , ’

/ 0 U N D S ,

• ( a ) - Because respondent have stautory obligation

to prepare a list,including the names of 

applicants for employment in future.^

(S ) Because action of respondents in not prepar­

ing the list of casual laboures in accordance
9

with having regard to their working days,is 

arbitrary and malafide.i

(C| Bee ause applicants are legally entitled to

get their names included in the list and

f  , 9  i i -



V  IG S ! -

to have an^ engagement according to their 

seniority to the exclusion of outsiders 

, and juniors.i

/ .A legal
ID]) Because applicants have a right and

respondents have a legal obligation to

perform,'

7“  Details of Remedies 

e xhaustec^.. ■

The applicants declare that they have availe^ 

.all the remedies available to them under 

relevent rules.None of the represantations 

have been decided by an order in writing.^

True cop^fes of such representation and 

Postal receipts havd been attached as 

j^iiEXURES A-15 and A-16 to this claim 

petition,^

8- Matters not previously 

filed or pending with

any other GourtJ___

The applicants further declare that they 

had not filed previously any application,' 

writ petition or suit regarding the matter 

in respect of which this application ha-s 

been made,before any court of lavj or any 

other authority or any other Bengh of the 

.Tribunal and nor any such application,Writ 

petition or suit is pending before any of 

-them,;



^eliQ^s Sought;

(,i^ ’3 (^Gclaration, direction or. order in 

favour of applicants in the nature of 

Mandamus/Command that applicants are 

, entitled for inclusion of their. n;.mec .-p 

the list which shoulH ho 

respondents within a time to be fixed by 

Hon’ ble Tribunal, and are further entitled 

engaged as casual labours in

■ ■ accordance with their seniority,for which

, ' respondents be ordered'to Gomply.i

(iii  Costs of the claim petition and such other

may be deemed fit and proper in 

the circumstances of the case, be also 

granted to applicantsj

10-Interim order,if any 

prayed for;

-s: 11 s; -

N I Lj

11- Application is  presented through Counsel Sri 

miAYA KIMAR DIXIT,* Advocate, 509/28Ka, Old 

Hyderabad,Luc know.l

12- Particulars of Bank Draft/postal order in 

respect of the application fee

'1- Name of the Bank on which drawn

K ■

2- Demand Draft No; 

or • .

1 - No.bf Indian P ost a 1 Order .i 4 3 5 ^ ^ ^

____ 12/
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2-  Name of Issuing ¥os\
&<ĵ ol4nof3
('em̂ Ô 'cJt.

3-Date of issue of Postal Order,' f?.//.

4- Post Office at vliich payable,! fj&ahaJfo^^

h -

^ 3-Li st, of enclo sure s;

/ 1- Demand draft/postal order,*

2- Index of documents.!

3- Paper book having details of Annexures 

as mentioned in the Index,^

4- Vakalatnama.5,

■-'V.

VERIFIC.ATICN;

IfE, Chinna-, Ram Bharosey, Ram Prasad, Ram Bhajan, 

Rais Ahmad, Subedar, Munna, Mahadeo,^ Ram Chandra ,Bodh 

L a i , Laltoo, 8< Chhotey Lai ,\Ahose names and addresses 

are given in array of parties do hereby verify that the 

contents of paras 6 ,‘IJ  to 6,9 are true to our personal 

knowledge and those of paras 6;iO 8. 7 to 1 3 .are believed 

to be true on legal advise and that we have not suppress- 

ed any material facts,!

ALLAHABAQ:

Dated: 18-11-1987: Chinha 8. Others

Applicants,!
.

f  ITI

. I
\To, , ,

The Registrar,

Central Administrative Tribunal-

Additional Benfh, Allahabad,=i

• «  Vfli!?'- ^Tf
f

-
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KNO¥ all nsn bjr these present that I .^.-«"v-.y« •"%

Northern Rax̂ .. 'ly Moradabad do hercby appoint and authorise 

s/Sri e S ”P  • . to appear, plead, and

y/fi 7  •
' act for me jointly or severally in the "abofe noted case and to 

. taî e such steps and proceedings as may be necessaiy for the 

prosecution or defence of the said matter, as the case may be 

for the purpose to make sign, verify and present all necessary plai 

petitions, writ tan statements sji.d other documents to compromise the 

suit adiriit tie claims and to lodge and deposit money in Court and 

to receive payment from the court of money deposited an.d to file
\

vithdrav docum.ents from Court and Generally to set in the 

premises and in all proceedings arising thereout vhefeher by.way of 

execution a;,,, -1 or othars se or in any manner connected there 

vith as effectually to all intents and purposes as I 'could act i f  

personally present I  hereby agree to ratify and confira whether 

shall be lawfully done by vi3?tue of these presents.v

In witness where of I tereinto set my hand tliis » e o * t, </

( S aK h «tev (% fifc i3  )

Y ‘ 0̂ »

.R 3u|we.y

M?3.

Northern Railway
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BEFORE THE CENTRii iyiOTISTRATIVE TRIBmAL, 

iU:..LAHA8AD BENCH, M Lm m m

m i'Ts^ rkply

OK BEHALF OF THE RE3  ̂ONDEi^TS Ho. 1« 2 and , .a _

IK

registration N o .  1109 OF B87

Chinn a and o t h e r s .................................. Applicants

Versus

Divisional Rail Manager and others . V . Respondents

The witten reply on behalf of the , 

above named respondents is as under*.

1, That in regard to the allegations 

made in paragraph 3 of the application it is 

stated that a joint ar^piication by 12 persons is 

maintainable, as all of them have separate cause 

of action. It is further stated that the 

applicants \-jere engaged as casual labourers on 

daily wage basis to discharge the duties of 

Khalasi only. Since the app.licants have not 

paid fee separately the application deserves to 

be rejected on tliis ground alone.

I-
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2. That in regard to the allegations made 

in paragraph 6 of the application it is stated that 

so far as the applicants No. 2 to 12 are concerned, 

the application is clearly-barred by time.

3. That in regard to the allegations 

made in paragraph 6 ,1  of the application it is 

. stated that the applicants vsere engaged to

S
discharge their duties of Khaiasi merely as 

casual labourers on daily vjage basis.

4, That in regard to the allegations 

made in paragrSp, h 6 .2  of the application it is 

stated that casual labourer cards only sho'w that 

the applicants were engaged as casual labourers 

on daily wage basis and ceased to work long ago 

as is apparent from the figures given in paragraph

6 .1  d»ftfee application itself.

'V

5. That in regard to the al.legations 

made in paragraphs 6 .3 , 6 ,4 , 6.5 and 6.6 of the 

application it is stated that the names of a n  

the tvjelve apolicants have been entered in tlie

live register and in the seniority list for

future engagements.

6, That in regard to the allegations 

made in paragraph 6,7 of the application it Is
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stated that as has already been indicated above 

the names of the app licants have been included 

in the live register and the seniority list.

' 7. That the allegations made in 

paragraph 6»8 of the application are absolutely 

incorrect and are emphatically denied.'It is 

further stated that the names of all these . 

applicants are continuing in the above documents 

right from the year 1985,

8. That the allegations made in 

paragraph 6,9 of the application are absolutely 

incorrect and are emphatically^nied. It is 

further stated that the applicants \vere TfX>rk-side 

casual labourers and they m il  be considered for 

employment on the work-side, if any requirement 

arises.

9. That the allegations made in 

paragraph 6. 3D of the application are absolutely 

incorrect and are emphatically denied. No ground 

at all has been made out for any interference 

by this Hon*ble Tribunal aid the application 

being devoid of merits' is liable to be rejected.

-gSRIFlGATION

I, O.P. Singh, Assistant Engineer,
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Northern Rail̂ jay-j Hardoi, do hereby declare 

that the contents of this witten reply are 

true to ray knowledge and belief.

>-■

. (O .yr  Singh) 
Assistant Bigineer, 
Wo rt hern' Railway, 

Hardoi

Place of verification: Urfy^a 

Date of Verifications^ ^ 7 ^ * ^ 7
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]h -ihe Central Administrative Tribunal, Addition^ B^^ch,
at

.REJOmDER affidavit

OF BEHALF OF OLAIitNTS 

 ̂ In re:

) Regis. Fo. 1109 of 1987 

j Slxed on 18 •3.88

oths* •

Vs-

livigionsl Ifeil Itoager & oths'

.. Applicants-

Resoon dents.

t)
,-f

/  . .  '  

V (

* I

I Ohinna aged 28 years son of Sri Hansa, 

resident of village Teri^a post Kachhona, W ;r ic t  

Hardoi, do hereby solemnly affirm and state on 

oath as under:-

! •  ^bat deponent is  applicant no. 1 in the

above mentioned claim petition arx! he has been 

instructed on behalf of all the claimants to 

file this rejoinder in response to the written
C

reply filed on behalf of respondents ¥o*l,2 

and 3.

2. That contaits of para 1 of written reply filed

on behalf of respondents I’fo.lj2 and 3 ,here­

inafter riferred as reply ,it is submitted 1b at 

specific reasons have been given for presenting

. . / 2.

\  -VA
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joint petition on single set of |ee in pa.ra 3 

of the cieim* Since ciaim 1b s been admitted by 

the Hon'bie Tribunal, respon(^ents ve nothing 

to do with this aspect of case which is a 

matter, between claimants and the court. Apart 

from it  in view of Principle of law laid down 

in m a  Bench decision of Ifon »bl e Allahabad 

High Court (Zuctoow Bench) reported in 1984 

18, such sort of joint petition on 

single set of court fee is perfectly maintain­

able. -

3.

4.

>-

That contents of para 2to the reply are denied 

since relief of Kmdamus has been sought for 

which claimaits have got a legal right and 

respondents have legal obligation to perfom, 

and in view of directions of high le v ^  

lfeilv;ay authorities contained in Anne:^ures 

A-6 to A-9 the cause of action is eontinious.

!l5iBt contents of para 4 of reply â ê matter 

of records*

D . ■fiat contoits of paras 5,6 md 7 Id  the reply 

being evasive and vague â ê denied. It is 

ndct sufficient simply to say that name-of 

airaants hsve been included in the list

' ■ V-’.\i^thout disclosing the full details of
'■ V'--. j''̂ ' ' '

list i .e . its number, date of issue, 

gradation number of claimants s^id to

\ have been included in the list . As a

./3.
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^aatter of fact entire ligt shouM 

have been annexed with the reply 

so that claimants would have been 

. in a position to disclose before 

this ffin'ble Tribunal sg to;,which 

person Junior than cleiiiiant has 

been 'engaged. As a matter of 

fact such list has never been 

boug;ht,to the notice of claiuBnts 

nor it  has been published or pasted 

on notice Board. It is highly

essentisl that respondents be 

orrlered to proauce the sai! list 

before this Hcxi »ble Tribunal after 

supplying a copy of the ssme to 

the claimants for which a sepesate 

application is  being moved*

That contents of paras *7 , 8 and 9 

to the reply are denied and those ' ’

stated in-claim petition a re re- 

itrated to be correct. Beponent is 

hereunder giving nacies of fei  ̂ juniors 

than claimants* who have not only 

been aigaged but regularised* repormt 

reserves his right to disclose further 

names after list is supplied to thanj-



I *  limshi s/o IfehnEn V U i , Terwa

2. Bashir s/o Abdulla Vill. Terwa

3. Babu s/o Sumer Vill. Newada

4. Ram Id-shor s/o Balak Vill. Terwa.

5. lyfeijeed s/o Piaxey Vill. Tervja

6* Kamlesh s/o Kashi ¥ath Vill. Patseni

7._Naseer s/o Subrati Vill. lalda 

8. San.tosh Vill. Hewadia*

Beponent,

March,1988. Chinn a ) gpplicant No.l

- r <v\

Verifi cation

I above, named deponent do hereby verify the 

contents of paras 1 to 6 of this affidavit to be true 

from my personal knowledge. No part of it is false and 

nothing material has been concealed. So help me GoS .

Beponentj

March, 1988. (Chinn a)

I know and identify the deponent 

(liinnawho has signed on this 

affidavir in my presence.

(A.K.-TSCxit)

Advocate.

«/0'
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articulars to be Examined Endorsement as to result of Examination

/  (c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and 
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law of any other Bench of 
Tribunal ?

I
11. Are the application/duplicate copy/spare cop­

ies signed ?

12.

Ceî S>

fre extra CO pies of the application with Ann- 
exures filed ?

(a) Identical w ith the origninal ?

(b) Defective ?

(c) Wanting in Annxures

Nos.'.J.%rr:...... /Pages Nos A f/ .... '

13, Have file size envelopes bearing full add- 
resses, of the respondents been filed ?

14. Are the given addrfe.sses, the registered 
addresses ?

15. Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

lej-^-A're the translations certified to be true or 
supported by an Affidavit affirming that they . 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of th *  
paper ?

18. Have the particulars for interim order prayed 
for indicated with reasons ?

19. Whether all the remedies have been exhaused
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Solemnly affinnec? before me on

day of lferch,1988 at by the

deponent Sri \Sft'”'5iinnB who is identified by Sri 

Bixitj Advocate, High Court (Lucknow Bench)

I have satisfied my sd .f my examining the deponent 

that he understands the contents of this affidavit 

which have beoi read out' and explained by me to 

him.

OATH 05M1I,3SI01^R.

/ A 
L t c k i

no

Di'iv--




